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I beg to Jay on the Table :

(1) A copy each of the following Noli-
fications under sub-section (2) of section 18A
of the Industries (Development and Regu-
lation) Act, 1951 :

(i) S. O 103 published in Gazette of
India datod the 2nd January, 1971
regarding the Management of the
Hira Mills Limited, Ujjain.

(ii) S. O. 685 published in Gazetic of
India dated the 9th Fcbruary, 1971
regarding the management of the
New Bhopal Textile Mills Limited,
Bhopal. [Pluced in Library. See
No. LT—75/71].

(2) A copy each of the following papers
under sub-section (1) of section G19A of the
Companies Act, 1956 :

(1) Review by the Government on the
working of the National Textile
Corporation Limited, New Delhi,
for the year 1969-70.

Annual Report of the National
Textile Corporation Limited New
Delhi, for the ycar 1969-70 along
with the Audited Accounts and the
comnients of the Comptroller and
Auditor General thereon. [Placed
in Libray. See No. LT—76(71]

(ii)

(3) A statement explainiog the reasons
as to why the Hindi version of the papers
mentioned at (2) above could not be laid on
the Table simultaneously. [Placed in
Library. See No. LT—17[71].

(4) A copy each of the following papers
under sub-section (2) of section 16 of the
Tariff Commission Act, 1951 ;

(i) Report (1969) of the Tariff Com-
mission on the Price Structure of
man-made fibres and Yarns Indus-
try-Rayon Type Cord.

(i) Government Resolution No. 2 (12)
Tax/T'70 dated the 27th February,
1971 (Hindi and English versions)
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notifying Government’s decisions
on the above Report. |Placed in
Library. See No. LT—18/71].

(5) A statement showing reasons why
the ducuments mentioned at (3) above could
not be laid on the Table within the period
prescribed in sub-soction (9) of section 16 of
the said Act. [Placed in Lihrary. See
No. 79/71]

RICE MILLING INDUSTRY (REGULATION
AND T ICENSING) AMENDMENT RULES,
1971, BFNGAL LLAND REIORMS
(AMENDMENT) ACT, 1971,

AND  NOTIHICATIONS
UNDER ESSENTIAL
COMMODITIES ACT,

ETC., £TC.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHIB P, SHINDE): |
beg to lay on the Table :—

(1) A copy of the Rice Milling Industry
(Regulation and Licensing) Amendment
Rules, 1971 (Hindi and English versions)
published in Notsfication No. G. S. R. 105
in Garctte of India dated the 23rd January,
1971 under sub-section (4) of scction 22 of
the Rice Milling Industry (Regulation) Act,
1958, [ Placed in Library. See No. LT—
80/71)

(2) A copy of the West Bengal Land
Reforms (Amendment) Act, 1971 (Hindi and
English versions) (President’s Act No. 3 of
1971), published in Gazette of India dated
the 8th February, 1971, under sub-section (3)
of scction 3 of the West Bengal State Legis-
lature (Delegation of Powers) Act, (970,
[Placed in Library. See No. LT—81/71]

(3) A copy cach of the following Noti-
fications (Hindi and English versions) under
sub-section (6) of section 3 of'the Es¢ential
Commodities Act, 1955 :

(i) The Rajasthan Foodgrains (Restric-
tions on Border Movemcnt) Second
Amendment Order, 1970 published
in Notification No. G, 8. R, 2042
in Gazette of India dated the 19th
December, 1970,
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(1) The Sugar (Prre  Determmation)
Ten'h Amendment  (rder, 1971
published in Notihation No G 8§
R, 40 mn Gasette of India dated
the 1st January, 197}

(m) The Onssa Rue (Movement Con-

trol) Amendment Order, 1971 pub-

It hed mm Nonfization No G § R

65 m Garctlte of Inda duted the

9th January, 1971

(1v) The Sugar (Price Determmation)

Order, 1971 published in Notifica-

tion No G S R 66 in Gazette of

India dated the Bth Jinuary, 1971,

{Placed in Library Sce No 1T—

82 11}

(4) A copy of Notiication No & § R
64 published in Gasctte of India da‘ed the
9th January, 1971 making cer'amn amend-
ment to Notificatlon No G S R 1842
dated the 24'h Duwember, 1964, under sub-
section (1) of secion 12A of the Lsccatial
Commodities  Act, 1955  [Pluced
Libra 3 S¢. No. LT— 83 /1]

(5) A copy of the Audited Accounts
(Hindi and Foghsh versions) of the Com-
mittee for the purpose of Controlhing and
supervising 1 xpernimients on Amimals, Bom-
bay, for the yeur 1969 70 topurher wuh (he
Audit Report theieon, under sub-rule (4)
of Rule 24 of the Commutiee for Contiolhing
and Supervising T xpunmments on Animils
(Admimstration) Rules 1965 | Placed n
Libraiy Sce No LT -84/T1).

(6) A copy of the Annual Accounts
(Hund: and T nghish versions) of the Amimal
Welfare Board, Madras for the year 1969-70
along with the Audit Report thereon, under
sub-rule (5) of Rule 24 of Anmimal Welfare
Board (Administration) Ru'es, 1962 [Placed
m Library See No. LT-—85/71},

(7) A copy of the Food Corporations
(Amendment) Rules, 1971 (Hindi and Lng-
lish versions) published 1n Notification No.
G S R 1396 in Garzette of India dated the
19th March, 1971, under sub-section (3) of
section 44 of the Food Corporations Act,
1964. |Placed n Library. See No. LT—
86/711.
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(8) A copy of the Annual Report (Iind:
and I nglish versrons) of the Central Ware-
housing Corporotion, for the year 1969-70
along with the Auditod Accounts and the
Audit Report thereon, under sub-section (11)
ol section 31 of the Warehouung Ceorpora-
uons Aut, 1962 [Pluced in Vibiary. See
No LT—87 71}

REPORT O COMPIROILTR AND AUDITOR
GI NTRATL, 1969-70, APPROPRIATION
ACCOLU NS, RAN WAYS, 1969-70,

LIC.

SHRI ANNASAHIB P SHINDL On
hchalt of Shrn Vidvt Chorin Shukl, 1 teg
to .ay on the Table

(1) A copy of the Report of the Comp-
troller and Auditor Goactal of India on the
accounts of Coorrad Governm nt (Rulwiays)
lor the year 1969-70, undur article 151 (1) of
the Constitution

(2) A copy of Appropriatinn Accounts,
Railways, for 1969-70, prt 1 review

(3) A copy of Appropriation Accounts,
Railways, tor 1962-/0, Part  L-Detailed
Appiopriation Accounts

(4) A copy of Blotk Accoun’s (including
Capntal § atements comprising  the 1oan
Accounts), Balance Sheets and Profit and
I oss Awouuts, Ratlways, for  1969-70,
[Placed in Library Soe No LT—87,71]

NOTIFICATIONS UNDER  INDIAN
FELFGRAPH ACT, AND ANNUAL
KEPORTS OF HINDUSIAN TLLE-
PRINTIRS LI, MADRAS AND

INDIAN 1011 PHONE INDUS-
{RIFS L1 BANGALORE

THE MINISTER OF COMMUNICA-
TIONS (SHRI SHER SINGH) : I beg to lay
on the Tabie *

(1) A copy each of the following Noti-
fications (Hind: and Lnglish ver«ions) under
sub-section (5) of section 7 of the Indian
Telegraph Act, 1885 :

(1) The Indian Telegraph (Ninth Amend-
ment) Rules, 1970 published m



